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 MR.  CHAIRMAN  :  The  question

 कड  :

 “‘That  clauses  2  to  12  stand  par’
 of  the  Bill."'

 The  motion  was  adopted

 Clauses  9  to  42  were  added  ta  the  8

 MR.  CHAIRMAN  :  There  is  an

 amendment  by  Mr.  Samar  Mukherjec
 and  Mr,  Sushil  Bhattacharya,  But

 they  are  oot  here.  So  the  question
 is:  हि

 ‘That  clause  13  stand  pari  of  the
 Bill."

 Zhe  motion  was  ade  pted

 Clause  उ  was  added  to  the  Bill,

 Clauses  ।  10  33  and  the  Schedule

 were  added  to  the  Bill

 Clause  4,  the  Enacting  Foramia  the

 Preamble  and  the  Tile  were  added
 to  the  Bill,

 SIRE  PATTABHI  RAMA  RAG:

 ।  beg  10  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN  :  The  questioa
 is:

 “‘That  the  Bill  be  passed,’’

 The  motion  was  adopted

 16.36  bra.

 BENGAL  IMMUNITY  COMPANY

 LIMITED  (ACQUISITION  AND

 TRANSFER  OF  UNDERTAKINGS)

 BILL

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  VASART

 BATHE)  :  I  beg  to  move®  ।

 SRA  VANA  15,1906  (SAKA)  {Acqneteyy  MS

 .  Bill

 “That  the  Bill  to  provide  for  the

 acquisition  and  transfer,  in  the

 public  interest,  of  the  ‘under-

 takings  of  Messts  Bengat

 immunity  Company  Limited,  and

 for  matters  connected  therewith

 or  incidental  thereto,  be  taken

 into  consideration.”

 MR,  CHAIRMAN  2  Moatioe

 * racved  =

 “"That  the  Bill  to  provides
 for  the  acquisition  and  transfer,

 in  the  public  interest,  ef  the

 undertakings  of  Messrs  Bengal

 immunity  Company  Limited,  and

 for  m3tters  cennected§  thercwitk

 or  incidental  thereto,  be  takea

 intu  consideration.”

 "  1.357  bre.

 ISHR]  ।.  ।..  SHEJWALKAR
 fg  fhe  Chair}

 SHR!  VASANT  SATHE:  ।  -०

 wot  have  to  say  much  while  moving  for

 consideration  of  this  Bill,  The  State-

 ment  of  Objects  of  this  nation  lisatios

 of  Bengal  immunity  Company  Bill

 makes  already  clear  the  purpose.  If

 think  this  should  be  the  shortest  discus-

 gion  on  any  Bill.  Sol  feel  there  would

 be  hardly  apy  likelihoud  of  any  opposi-
 tion  from  any  quarter.  There  has  been

 a  long  pending  demand  in  this  House

 and  -ultimately  I  have  brought  forward

 this  Bili  ta  nationalise  this  company
 which  produces  drugs  which  are

 essential  for  the  people,

 This  Company  has  a  mistory.  ह

 was  established  by  9  ८  Roy  and  his

 colleagues  and  since  it  was  established

 in  0s  it  was  mainly  producing  life-

 saving  drugs.  Unfortumately—I  de

 not  want  to  go  into  those  thingt-—‘the

 company  was  be  set  with  ”r०  and

 management  troubles,  Therefore,  it

 *  Moved  with  the  recommendation  ef
 the  President.
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 (Shri  Vasant  Sathe)  -

 was  first  takem  over  under  Sec  8A  of

 the  Industries  (Development  and  Regu-

 lation)  Act  on  18th  May  1978.  Since

 then  the  Government  has  invested  Rs.

 16,70  crores  in  this  company  and  the

 amount  has  been  utilised  not  only  to

 meet  the  cash  losses  and  the  working

 capita)  requirements  but  also  for

 modernising  the  production  facility

 and  of  addition  of  new  production

 facility.  In  spite  of  this,  ।  must  say,

 with’  the  previous  handicap  that  was

 there  when  we  took  over  this  company,

 the  losses  have  been  going  on  although

 the  production  has  shot  up  after  take.

 over.  In  1977-78  it  was  Rs  259  lakhs.

 It  shot  up  to  Rs.  815  lakhs  in  1983-84.

 Similar  is  the  case  with  sales.  Bust

 due  to  various  factors  again,  the  losses

 could  not  possibly  be  comsained  although

 it  15  expected  in  1984-85  that  the  losses

 would  comparatively  come  down,  We

 hope  that  with  nationalisation,  improve-

 ment  in’  Management  and  worker’s

 participation  in  management  the  Bengal

 Immunity  Corpany  would  become  onc

 of  the  jdeal  companies  in  the  field  of

 pharmaceuticals  in  the  public  sector.

 it  is  with  this  hope  that  I-have

 brought  this  Bill  and  I  seck  the  kind

 support  of  all  section  of  the  House.

 SHRI  SUNIL  MAITRA  (Caicutra
 North  Bast)  :  Sir.  4  rise  to  support
 the  Bi,  While  extending  our  whole-

 hearted  support  for  the  Bill  I  have  to

 @well  ०  certain  aspects  of  the  opera-

 tion  of  this  con.pany  so  that  the  hen.

 Minister  अक  take  them  into  considera-

 lion  am@  With  the  passage  of  time  do

 something  about  the  suggestions  that  }

 will  be  maki  g¢  in  the  course  of  my

 apeech.  ।

 Sir,  Bengal  once  upon  4  time  used
 to  be  a  pioneer  in  the  pharmaceutical

 jodustry  in  the  country.  Great  sons

 ४  Bengal..such  as  Acharya  P.C,  Ro,

 actually  were  the  fathers  of  the

 pharmaceutical  industry  in  Bengal.  But

 gincé  partition  somehow  or  other  the
 *

 entire  pharmaceutical  industry  in  the
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 State  of  West  Bengal  got  itself  involved
 in  troubles  and  today  perhaps  the  last

 fame  of  the  life  of  the  industry  is

 fickesing  and  a  strong  wind  will  exting—
 vish  this  jast  flickering  flame  that  is

 still  lingering  in  that  part  of  the

 country.

 Coming  to  the  question  of  Bengal

 Immunity,  Sir,  it  was  founded  by  some
 tminent  sons  of  Bengal,  Shri  Nilratan
 Sarkar,  Shri  Kailash  Chander  Bose  and
 Dr.  B.C.  Roy,  These  were  the  persons
 who  founded  this  company  sixty-four
 years  ago  and  as  the  hon.  Minister

 rightly  pointed  out  it  used  to  manufac-
 ture  and,  ।  hope,  still  is  manufacturing
 quite  a  Jot  of  precious  life  saving  drugs,
 for  example,  anti-f{etonus  drugs,  anti-

 diph’heria  vaccines,  gas,  gangrene  anti-
 toxi’s  and  sera  vaccines  including
 toxides  etc.  Fhe  company  once  upon
 a  time  used  to  manufacture  and  markes
 all  over  the  country  and  abroad  also.
 The  management  of  the  company  was
 taken  over  in  the  month  of  May,  1978.
 It  is  about  six  years  back  that  the

 management  was  taken  over.  After  six

 years,  the  Government  has  come  to  the
 conclusion  that  the  time  for  nationalis-
 ation  of  the  concern  has  come.

 The  Minister  while  narrating  ihe

 Objecis  of  the  Bill,  as  to  why  step  for

 nationalisation  was  deemed  to  be

 essential  did  not  say  perhaps,  but  hinted
 and  it  has  been  stated  in  the  Statement
 of  Objecis  and  Reasons  also,  that

 among  other  things  like  mismanage-
 ment,  and  so  on  and  =  80  forth,  the
 Jabour  trowble  was  also  one  of  the
 reasons  for  taking  over  the  concern,  I

 do  not  know,  whether  the  Government

 and  the  hon.  Ménisters  of  the  Govern-

 ment  are  also  following  non-alignment
 in  the  sphere  of  industries  also.  When-

 ever  they  blame  the  management  for

 ilis  of  a  unit,  in  the  same  way,  willy-

 nilly,  they  blame  the  workers  also  as  if

 the.  blame  should  be  shared  equally  by
 the  management  aswell  as  the  workers.

 My  humble  submission  to  the  Minister

 would  be  that  absolutely  there  was  no

 reason  to  mention  in  the  Bill  that  one

 of  the  reasons  for  iaking  over  the



 ne  ।  ।
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 Company  was  labour  trouble,  -

 matter  of  fact,  ।  trust,  the  Minister

 must  have  gone  through  the  Reserve

 Bank  Report,  survey  over  the  question

 of  sickness  of  industries.  Last  year,

 the  survey  was  published.  If  you  look

 to  the  figures,  you  will  see  thac  in

 December,  1979,  the  numder  of  sick

 indusiries  in  this  country  was  22,366

 and  in  June  1982,  tbe  number  of  sick

 units  went  up  to  28,360.  Therefore,

 sickness  of  the  industries  is  not  a

 phenomenon  of  a  particular  State,  it

 is  an  all-India  phenomenon,

 Why  is  this  sickness  in  the  industry

 taking  place  at  such  an  alarming  and

 increasing  pace ?  Of  the  sick  units

 that  were  analysed  by  the  Reserve  Bank,

 they  found  that  52  per  cent  of  the  total

 can  be  accounted  for  mismanagement,
 diversion  of  funds  etc  ,  14  per  cent  for

 faulty  initial  planning  eic.,  23°  for

 market  recession  and  9  percent  for

 other  reasors  such  ds  power  cuts,

 shortage  of  material  etc.  For  the

 information  of  the  hon,  Minister,  only
 two  percent  of  the  sick  industries  can

 be  accounted  for  labour  trouble  but

 the  hon,  Minister  who  moved  the

 Hooghly  Docking  and  Engineering

 Company  Bill,  who  its  also  present,
 menticned  about  the  labour  trouble  as

 if  it  was  the  most  in  West  Bengal.
 When  he  was  réferring  to  West  Bengal,
 1  thought,  he  had  forgotten  the  name

 of  Datta  Samant,  and  some  of  his

 equivalents  in  Delhi  and  other  places.
 Therefore,  it  is  not  correct  to  say  that

 one  of  the  main  reasons  for  sickness

 of  the  industry  is  Jabour  trouble.  It

 is  not  that,  On  the  other  hand,

 mismanagement,  diversion  of  funds  and

 so  on  and  60  forth  are  the  main  reasons

 for  the  sickness  of  the  industry,

 In  this  case  aiso,  the  sickness  of

 Bengal  Immunity  Company  can  be

 attributed  directly  to  mismanagement.

 Although  it  had  a  glorious  tradition
 and  a  glorious  past,  yet  it  had  fallen

 into  the  hands  of  very  inefficient

 management.  The  whole  thing  was

 bungled,  as  a  result  of  which  Bengal
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 Immunity  went  sick.  Now  Sir,  after

 all,  the  Government  is  going  in  for

 Nationalisation  and  the  Minister  has

 already  stated  that  they  are  arranging
 for  representation  of  labour  in  manage-

 ment,  ।  d०  not  know  how.  Ihad  a
 hurried  reading  of  the  Bill  and  12  think

 through  commissioning  of  this  Bill  and

 through  rules  and  other  things,  he  may

 go  in  for  this.  May  I  request  you  that,
 if  labour  is  to  be  represented  in  the

 management,  let  that  management  be

 not  only  at  the  level  of  the  Board,  but

 alzo  at  the  level  of  the  floor  and  let

 the  participation  of  the  labour  in

 Management  be  meaningful  and  purpose-
 ful.  if  the  representatives  of  labour
 have  something  constructive  to  suggest
 to  the  management,  let  those  sugges-
 tions  be  not  dismissed,  simply  because

 they  are  from  the  representatives  of

 the  labour.  90  far  as  other  concerns
 where  labour  has  ‘been  invited  10  the

 Board,  are  concerned,  their  suggestions,
 whatever  they  may  be,  ale  dismissed

 outright,

 Then  Sir,  during  the  time  of  the
 take-over  of  the  management,  that  is
 between  1978  and  now,  1984,  as  I  have
 said  earlier,  10 [4  not  know  how  ,  many
 crores  funnelled  into  this  company,  have
 been  misused  or  wasted  by  the  manuage-
 ment.  But,  is  there  any  machinery
 from  the  Government  of  India  to,  keep
 track  of  the  funds  that  are  ..  being
 funnelled  into  these  companies  whose
 managements  are  being  taken  over ?
 Are  you  monitoring  the  expenditure  ?
 Is  there  any  machinery  in  the  adminis-
 riative  Ministry  or  anywhere  else  at  the

 governmental  level  to  monitor  the
 spending  of  the  money  that  is  being
 given  by  different  financia!  institutions  ?
 1  am  giving  a  very  recent  example.
 Bengal  Potteries  in  Calcutta  has  been
 taken  over  by  the  Government  of  India,
 and  workers  there  have  been  complain-
 ing  for  the  last  two  or  three  years  that
 the  funds  have  been  misused.  Now,
 thanks  to  a  financial  institution,  which
 was  the  biggest  lender,  some  investiga-
 tions  were  made,  And  now,  Sir,  for
 the  information  of  the  hon.  Minister
 who  is  not  listening  to  me,  who  is
 chatting  with  another  of  his  colleagues.
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 SHRI  SATYASADHAN  CHAKRA-

 BORTY  ‘(Calcutta
 ।

 South):  He

 demands  the  attention  of  the  Minister,
 He  invites  your  kind  attention  please.

 SHRI  VASANT  SATHE  :  Shri

 Daga  is  distracting  me.

 AN  HON.  MEMBER:  He  is  the

 gadfly  of  your  Party.

 SHRI  SUNIL  MAITRA:  Half  स

 duzzn  senior  officers  of  the  company
 whose  Management  has  been  taken  over

 by  the  Government  of  India,  have  been

 arrested  by  the  police.  11155.0  officers

 are  connected  with  the  Accounts

 Department,  Thanks  to  the  Govern-

 ment,  because  it  was  agaio  the  Govern-

 ment’s  duty,  the  financial  institution

 which  was  the  biggest  lender,  did  it.

 What  were  the  workers  saying  for  the

 Jast  two  or  three  years  ?  Funds  given
 to  the  Bengal  Potteries  are  defalcated,

 funds  have  been  wasted  It  was  not

 Jooked  into.  ह  myself  requested  so

 many  times.  Everytime  ।  ड  assurid-

 “Yes,  it  will  be  looked  हिं है निभ  After

 two  years,  when  actually  somebody  took

 the  trouble  of  looking  into  11,  the  whole

 bunck  of  then  were  arrested  and  the

 other  day  when!  left  Calcutta,  they
 were  -  in  jatl,  pending  investigations.
 Have  you  gota  monitoring  cell  ?  It  is

 not  pessible  for  you  to  give  an  account

 here  mow.  But  after  nationalisation.

 would  you  please  an  investigation  to  b:

 made  to  see  how  monty  was  given  lo

 this  company,  what  use  was  mide  of

 the  money,  whather  it  15  purposeful  and

 really  for  the  development  of  th:  comp-

 any  and  on  that  basis  whether  jit  will

 be  honest  on  my  part  or  fair  on  my  part
 to  go  on  levelling  accusations  against
 anybody  7?  But  the  only  thing  I  can

 request  the  Minister  to  do  is:  Please
 cause  an  enquiry  to  be  made  into  the

 Junds  made  available  by  the  Govern-

 ment,  and  the  use  made  of  them.

 -

 When  the  company  was  taken  over,
 the  number  of  workers  was  1900.  Now
 their  number  hae  come  down  to  1799.
 whereas  the  number  of officers  in  May
 1978  was  150,  and  it  has  gone  upto  707

 "
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 Fifty-seven  more  officers  have  been

 appointed,  The  बीएड  cadre  increa-

 sed  by  57,  whereas  the  workers’  cadre

 decreased  by  101.  Don’t  we  have  this

 asamors  or  less  reguiar  feature  in

 almost  all  the  undertakings  taken  over

 by  the  Government,  and  subsequently
 nationalized  ?  The  workers’  force  is

 decreasing  and  the  officers’  force  is

 increasing,  I  request  the  hon.  Ministet

 io  explain  why  it  is  so.

 My  last  point  is  this  ;  ।  you  really
 want  to  make  the  company  a  viable  one,
 there  is  abso!tutely  no  other  choice  but

 to  take  the  workers  into  confidence.

 After  थ.  (11107  it)  the  workers  are
 motivated,  can  the  company  not  onls
 survive  but  also  prosper.  The  preatest
 stake  in  2  company  is  that  of  the

 worker  The  managerial  cadres  have

 other  means  to  <ustian  themselves.  The
 worker  is  the  only  individual  ina

 concern  who  has  noother  means  to

 sustain  himself  ultimatcly.  The  closure
 of  the  factory  means  starvation  for  the
 worker  cond  his  family.  So,  he  has  the

 greatest  stake.  8.  the  efficiency  of  the

 management  should  also  be  judged  ८
 seeing  Whether  it  is  possible  far  the

 management  to  motivate  the  workers.

 For  that  purpose,  the  workers  have

 10  be  taken  into  confidence.  Only  if

 itis  done,  will  the  company  prosper.

 Unfortunately,  the  work  force  has  gone

 down,  It  means  they  have  been  retren-

 ched.  This  is  not  going  (to  encourage
 ar  enthuse  confidence  in  the  workers.

 So,  ह  appeal  to  the  hon.  Minister  that

 he  should  see  that  if  there  has  been  ।

 retrenchment,  he  should  reinstate  the

 Workers,

 Lastly  1  have  a  report—-whether  it

 is  correct  or  not,  is  again  for  the  hon,

 Minister  to  investigate  and  take  remed-

 jaf  steps,  if  itis  correct.  1  am  told

 that  the  drugs  and  medicines  which  are

 in  great  demand  inthe  market,  1.  ट.

 those  manufactured  by  Bengal  Immunity
 are  not  either  being  manufactured,  or

 are  pot  bring  manufactured  to  the  extent

 the  market  demands  them,  and  up  to

 the  capacity  of  the  company.  If  the
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 report  is  correct,  my  conclusion  is  that

 this  concern  which  is  going  to  be

 nationalized  to-day,  will  again  bein  the

 red,  They  can  do  these  things  only  if

 there  is  some  understanding  between  a

 rival  giant  multi-national  company
 which  is  manufacturing  the  same  brands

 or  formulations  which  Bengal  Immunity
 is  manufacturing,  in  order  that  the

 market  is  completely  captured  by  that

 big  monopoly  company,  or  the

 national  company.  So,  we  are  not

 utilizing  tRe  capacity  which  has  been

 installed  in  Bengal  Inimunilty  ह.  ८.  ।

 respect  of  formulations  for  certain

 medicines  and  drugs.  ।  would  request
 the  hon.  Minister  to  have  a  look  into  it.

 ।  ।  true  and  correct,  he  should  take

 remedial  measures  so  that  these  things
 donot  happen  again.  ।  think  Mr.

 Stathe  is  very  upright  and  righteous
 man  ।  this  is  correct,  1  think,  he

 will  not  only  take  remedial  action  but

 also  deterrent  action  to  see  to  it  that

 way  public  sector  nationalised  concerns

 are  not  allowed  to  go  down  the  drain.

 ह.  brs.

 So  many  forces  are  there  in  the

 country,  which  on  principle  are  opposed
 to  natioalisation,  My  party  is  wedded

 to  the  concept  of  nationalisatian,
 ।  ऐन11इऐ1प 115 प 11011  succeeds,  our

 slogan  for  nationalisation  will

 catch  the  imagination  of  the  people  ;  ।

 nationalisation  fails,  then  people  (हन

 mselves  will  oppose  it,  It  is  in  our

 interest  and  [  would  request  you  to

 please  take  these  observations  and

 submissions  that  ।  have  made  scriously
 and  cause  investigation  to  be  made.

 With  these  woids,  ।  once  again  support
 the  Bill.

 att  गिरधारी  लाल  व्यास  (मिलवाया)  :

 माननीय  सभापति  महोदय,  मैं  बंगाल  इश्यू-

 निजी  कम्पनी  लिमिटेड  बिल.  1984  का

 समर्थन  करता  हूं  यह  जो  कम्पनी  1978  से

 टेक-श्रावक  की  गई  ale  कमी  माननीय  मंत्रो

 जी  ने  जिस  प्रकार  से  इंट्रोडक्शन  के  वक्त

 बताया  हैं  कि  यह  कम्पनी  बराबर  लास  में

 जा  रही  है  ।  हिन्दुस्तानी  में  जितनी  बिग-जज ज

 multi-
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 पब्लिक  सेक्टर  में  हैं,  उनमें  से  कौन  सौ  ऐसी

 कम्पनी  है  जो  कि  मुनाफे  में  जा.  रही  है?

 प्रमी  जिस  तरह  से  वहां  पर  इप्लीमेंटेशन

 होता  है  तो  उससे  यह  लास  हो.  रहा  है  ।

 aut  माननीय  सदस्य  बिल्कुल  ठीक  ही  बता

 रहे  थे  कि
 भ्र धि का  रियों

 का  खर्चा  बहुत  बढ़

 गया
 हैं

 ।  उससे  बहुत  नुक्सान  होता  है  ।  इन

 कम्पनियों  में  बड़े-बड़े  अधिकारी  बेठ  जातें

 हैं,  सबसे  ज्यादा  खर्चा  इन  पर  होता  है  |

 अगर  किसी  कम्पनी  को  ठीक  तरह  से

 चलाना  है  तो  सारी  व्यवस्थापकों  को  सुचारू

 रूप  से  चलाना  होगा  ।

 दूसरो  बात  यह  है  कि  प्रोडक्शन  क्रिस

 तरह  से  ह्  रहा  है  ।  इसमें  बराबर  लासेस

 ह  रहें  हैं।  इसके  लिए  भ्रापकों  देखना  होगा

 कि  इसमें  कितना  प्रोडक्शन  ड्रग्स  का  होना

 चाहिए  et  ale  कितना  हुआ  है  ?  शरीर

 पुरा  उत्पादन  नहीं  श्मा  है  तो  उसके  क्या

 कारा  हैं  ?  किस  वजह  से  लॉसेस  बराबर

 बढ़  रहें  हैं।  इस  सम्बन्ध  म  माननीय  मंत्री

 जी  को  देखना  चहिए  .  इसके  प्रभावों  यहं

 भी  देखना  चाहिए  कि  जिंन  ।जन  'फाइनल-

 शियल  इन्स्ट्रीट्यूशास  से  gar  लिया  गया  है,

 उसका  उपयोग  किस  तरीके  से  किया  गया

 है  ।  ठीक  हुमा  है  ए।  नहीं  ।  उसको  लाभ-

 दायक  स्थिति  में  लाने  के  लिए  मैनेजमेंट  ने

 ठीक  तरीके  से  कम  किया  है  या  नहीं  ।  अगर

 इन  सारी  चीजों  को  ठीक  तरह  से  देखा  जाए

 तो  निश्चित  तौर  से  कम्पनी  लाम  में  झा

 aval  है  ।

 जॉं  सुधार  करने  का  प्रावधन  किया

 गया  है,  खास  तौर  से  माडर्नाइजेशान  के

 सम्बन्ध  में  ग्रा पने  50  लाख  रुपए  देने  की

 बात  को  हैं  i  क्या  पचास  लाख  रुपए  से  इस

 के  मा्ड्नइजिदा  को  व्यवस्था  ठोक  हों  जाये मी

 जिसकी  बज हूं  से  इसका  प्रोडक्शन  बढ़  सके
 =
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 प्रौढ़  पह  लाम  की  स्थिति  में  श्री  सके  |  यह

 रुपया  किस  बेसिस  पर  अलाट  किया  है  ?

 इस  संबंध  में  ध्यान  रखने  की  श्रावइ्यकता

 है  ।  सन्‌  1978  से  जबसे  उपने  इस  कंपनी

 का  टेक-धोवन  किया  है  तब  से  इसको

 प्रापर्टीज  के  सम्बन्ध  में  .आपने  क्या  व्यवस्था

 की  है  ?  क्या  मश्लोनरोी  को  ठीक  प्रकार  से

 मेनटेन  किया  गया  ?  किसी  प्रकार  से  उसका

 दुरूपयोग  तो  नहीं  हुग्ा है  ।  इसकी  प्रापर्टीज

 के  सम्बन्ध  में  नगर  कोई  आदमी  मिस-

 मैंने,  डिस्ट्राय  या  अपनी  बताने  की  कोरिया

 करेंगा  तो  उसको  आपने  पेने ला इज  करने  को

 बात  इसमें  कही  है  ।  इन  सात-प्रात  वर्षों  में

 श्राप  के  सामने  कितने  मामले  जाए  जिसमें

 marge  मशीनरी  या  प्रापर्टीज  को  दुरुपयोग

 करने  वालों  के  सम्बन्ध  में  एक्शन  लिया  है।

 इतनी  बड़ी  कम्पनी,  जिसमें  करोड़ों  रुपया

 इनवेस्ट  हो  चुका  है,  कोई  at  ध्रादमी  मिस-

 मनोज  करने  को  कोशिश  करता  है  तो  उसके

 सम्बन्ध  में  जो  शापने  सजा  मुक़र्रर  की  है,

 बह  बहुत  हो  मामूली  है।  इलाज  27  में

 आपने  दिया  है  :

 **...Shall  be  punishable  with
 imprisonment  fora  term  which

 may  extend  to  two  years  or  with

 find  which  may  extend  to  Rs,

 10,000,  or  with  both.’’

 इस  प्रकार  का  प्रावधान  आपने  किय  है

 कि  या  तो  श्राप  सजा  दे  सकते  हैं  या  जुर्माना

 कर  सकते हैं  ।  क्रिकेट  लोगों  को  आपने

 सजा  दिलाई  है,  जिन्होंने  इसकी  प्रापर्टी  के

 सम्बन्ध  में  ग्राफेन्सेस  किए  हैं  ?  लोगों  को

 पत्ता  चलना  चाहिए  किः  जिन्होंने  कम्पनी

 का  सामान  इंद्र-उघर  किया  है,  उनको

 सजा  मिल  रही  है  ।  मैं  नेशनलाइजेशन
 '

 के  पक्ष  में  हूं  पौर  इसका  समर्थन  करता  हूं!
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 नेशनलाइजेशन  में  भी  are  मिस-पनिशमेंट

 होता  है  तो  सारी  व्यवस्था  बिगड़  जाती  है  ।

 हमारे  फाइनल  मिनिस्टर  साहब  भी  यहाँ

 बैठे  हुए  हैं.  चेयरनैन  साहब,  श्राप  ||  बैठे

 हुए  हैं  ।  भ्रापने  भी  मेरो  बातों  का  खण्डन

 करने  को  कोशिश  की  कि  '"  '  ***

 (व्यवधान  )

 प्रो  मूल  चन्द्र  डागा
 (पाली  )

 :  यह

 एली गे दान  है  ।

 ai  गिरधारी  लाल  पास:  यह  चलो-

 गेशन  नहीं  है...

 (व्यवधान  )

 सभापति  महोदय  :  मुसे  तो  कहने  का

 मौका  हो  नहीं  मिलेगा  |

 धरी  गीतकारों  लाल  व्याप्त  :  निदान-

 लाइज  करके  झगर  एम्प्लॉयमेंट  दिया  जाता

 है  तो  वह  नेशनल।इजेंदान  की  शर्त  को  पूरा

 करता  है,  इसलिए  यह  जरूरो है  ।  मैंनें  कहा

 था  कि  105  में  टेक्सटाइल  सिलों  को  श्राप नें

 नैश नला इज  किया  हैं।  फाइनेंस  मिनिस्टर

 साहब  कहते  हैं  कि  पांच  सौ  करोड़  रुपए  क

 लास है  ।  लेकिन,  तीन-चार  लाख  मजूरों

 क  रोजगार  मिलत।  है  तो.  कोई  बुरा  नहीं

 है।  एक  हजार  करोड़  रुपए  की  इन्डस्ट्री  में

 एक  हजार  आदमियों  को  रोजगार  मिलता

 है  तो  कोई  बरा  नहीं  है  फाइनेंशियल

 बरतन  सरकार  कों  लेना  चाहिए  ताकि

 रोजगार  को  समस्या  साल्व  हो  सके  |

 नेदानलाइजेदशान  की  वजह  से  अगर  सरकार

 को  रोजगार  देने  में  नुकसान  होता  है,  जिस

 के  लिए  उसका  कांस्य  है,  तो  निहित  रूप

 से  उसको  भुगतने  को  व्यवस्था  होनी  चाहिए

 हमारे  राजस्थान  में  मेवाड़  टेक्सटाइल  मिल
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 सर  महीने  से  बन्द  पड़ी  हुई  है.  चार  महीने

 से  बन्द  पड़ी  हुई  है  उसको  हुई  है  उसको

 टैक-श्रावक  कर  लिया  जाए  क्यों  कि  वह  एक

 चाय बल  यू।नट है  ।  लेकिन  पिछले  चार

 सालों  से  लगातार  चिल्लाते  रहने  के  बावजूद

 मेरी  कोई  सुनता  ही  नहीं  मैंने  कई  बार

 कहा  कि  उसकी  हालत  फाइनेन्इययजी  खराब

 है,  उससे  हमार।  तुमन  हो  जाएगा,  मगर

 उस  पर  कोई  ध्यान  नहीं  दिया  गया  ।  हमारे

 फाइनेंस  मिनिस्टर  साहब  यहाँ  पर  बैठे  हुए

 हैं,  मैं  समझता  हूं  कि  सबवे  ध्यान  दुष्ट-

 aia  में  बदल  लायेंगे  कि  फर्दर  कोई  इ  डस्ट्री

 नेशनलाइज  नहीं  की  जाएगी  |  क्यों  कि

 नशनेलाइजेशन  के  बिना  काम  नहीं  जलेगा

 नशनेलाइज  करके  उसके  मेनेजमैंट  में  सुधार

 को  जरूरत  है  जिससे  उसके  लांसेज  को  मेक-

 aq  किया  जा  सके  ।  उनके  कारण  एम्पला-

 कमेंट  की  प्रिन्ट  हल  की  जा  सके  जो  कि

 GIA  हमारे  देश  में  सबसे  बड़ों  प्रोब्लम  बन

 गई  है।  इस  प्रकार  को  व्यवस्था  का  होना

 नितान्त  भ्रावश्यक  है  ।  इसलिए  विल  में  जो

 प्रावधान  किए  गए  हैं,  स्वागत  योग्य  हैं,

 उनका  स्वागत  #॥किया  जाना.  चाहिए  atx

 जिस  मकसद  से  इसका  भजन  किया  जा  रहा

 हैं,  मैं  चाहता  हूं  कि  माननीय  मंत्री  जो  उन

 मकसद  को  पुरा.  करने  को  दिशा  में  भो

 उचित  पग  उठायें  जिससे  इस  दै  में  लाइफ

 सेविंग  ड्रग्स,  भेषज  तथा  जन-साधारण  के

 लिए  भ्रावइयक  दवाइयों  का  निर्माण  alc

 उत्पादन  बढ़ाया  जा  सके  Wit  हमारे  देश  के

 लोगों  को  उसका  ज्यादा  से  ज्यादा  फायदा

 मिले  वे  ड्रग्स  आसानी  के  साथ  हमें

 अवेलेबल  होनी  चाहिए  ।

 प्रभी  हमारे  कम्युनिस्ट  साथी  सरकार

 चर  भ्रारोप  लगा  रहे  थे  कि  मल्टी  नेशनल

 कम्पनीज  के  साय  मिलकर  यहां  का  मैनेज-

 मैंट  प्रोडक्शन कम  कर  रहा  हैं  ।  मैं  समझऋता
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 हूं  कि  साधनों  मंत्री  जो  को  इस  तथ्य  को

 मी  ध्यान  रखना  चाहिए  ।  लेकिन  ये  लोग

 तो  इस  तरह  के  भ्रारोप  लगाते  ही  रहते  हैं  ।

 हमारे  मंत्री  महोदय  न  बिल्कुल  सही  कहा

 है  कि  बंगाल  में  अनाज  जो  बल  पैदा  हुई  है

 बह  इन  की  पार्टी  की  नीतिया  की  वजह  से

 है  ।  बे  तो  हमेशा  वहां  को  स्थिति  को  खराब

 करने  की  कोशिश  करते  हैं  ।  माननीय  चेयर-

 मेन  साहब,  हमारे  यहां  जितने  यूनिट्स  बन्द

 पड़  हैं,  उन  सबके  पीछे  मिस-मेनेजमैंट  मुख्य

 कालरा  है,  लेकिन  इनके  यहां  बंगाल  में

 जितने  yfaza  बन्द  पड़  हैं,  वह  इन  लागों

 को  बजह  से  .  वहां  की  सरकार  ने  उन

 इडस्ट्रीज  को  बन्द  कर  दिया  है।  इसलिए

 दोनों  में  भ्रमण-अलग  स्थितियां  हैं  .  हमारे

 मंत्री  महोदय  की  उनका  अप्रिय-अलग  तरीके

 से  देखना  चाहिए  ।  ये  लोग  वहां  पर  लेबर

 बल  पदा  करते  हैं  WIT  बाद  में  यहां  बनाकर

 बाते  करते हैं  कि  उनको  नशनेलाइज  कर

 ara  ले,  कन  हमारे  इलाके  में  जहां  लेबर

 cama  नहीं  है,  लकिन
 मिस-मैनेजमेंट

 की

 बजह  से  इन्डस्ट्री सिक  हो  रहो  है,  जब  हम

 उनको  नेशनल  न  करने  की  बात  करते  हैं  ता

 कहा  जाता  है  कि  नहीं  किया  जाएगा  ।  इस

 लिए  स्त्री  महोदय  इन  दोनों  ब्यवस्थाग्रों  को

 प्लग  करके  देखिए,  उनको  श्रीनगर  में  उल्टा

 सीधा  करके  मत  देखिए  4

 (व्यवधान)

 मैंने  आपके  सम्बन्ध  में  भी  निवेदन

 करना  है  कयों  कि  आपके  मध्य-प्रदेश  में  भी

 कई  यूनिट्स  बन्द  पड़  हुए  हैं,  ऐसे  ही  बिहार

 ait  राजस्थान  में  भी  बन्द  पढ़े  हुए  हैं  ।
 मैं

 सरकार  से  प्रार्थना  करना  चाहता  हैं
 कि  उन

 सब  के  बारे  में  फाइनैंस  मिनिस्टर  महोदय

 विचार  करके,  उनकी  व्यवस्था  बदलने  की

 कोशिश  करे  जिससे  यहां  जितनी  लेबर
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 प्रॉब्लम  खड़ी  हो  रही  हैं,  वे  सौरव  हो  सक

 तथा  उन  गरीबों  को  रोजी-रोटी  मिल  सके,

 इस  प्रकार  की  व्यवस्था  वहां  होनी  चाहिए  ।

 इन  asi  के  साथ  मैं  इस  डील  का  समधन

 करता  हूँ

 श्री  राजेश  कुमार  सिंह  (फिरोजा-

 बाद)
 :  मान्यवर  सभापति  जी  बंगाल

 ईम्यूनिंगी  कम्पनी  लिमिटेड  (  उपक्रमों  )
 11

 भजन  बोर  श्रन्तरणा )  विधेयक,  1984  का

 मैं  पहले  से  हो  समथन  कर  रहा  हू।  लेकिन

 Oa  उसको  टेक-घोर  करने  में  काफी

 वक्त  लगा  लिया  बगाल  में  तीन  ऐसी

 कम्पनियां  हैं  एक  स्मिथ  स्टनिस्ट्रीट  एण्ड

 कम्पनी  लिमिटेड  है  दूसरी  बंगाल  केमिकल

 wis  फार्मास्युटिकल्स  लिमिटेड  है  कौर  इन

 दोनों  कम्पनियों  को  क्रमश:  1972  कौर

 1977  में  टेकन-झावर  कर  तिया  गया  1

 मान्यवर  श्राप  देखेंगे  कि.  19.0  से

 लेकर  1971  तक  यह  कानों  मुनाफे  A

 चलती  रही  ait  ठीक  972  में,  जब  से

 इसमें  घाटे  का क्रम  कुर  हुसीं,  इसको

 इन्वेस्टीगेशन  के  लिए  एक  कमेटी  बेटी  हैडिन

 बाई  एस.  पी.  भट्टाचार्य  जों  कि  डॉ.  जी.  टी,

 डी.  से  सम्बन्धित  शे  उन्हों ने  aaah  रिपोर्ट

 में  मो  इसका  उत् लग् वं  किया  fe  यह  कम्पनी

 घाटे  में  चल  रही  है  श्र  उस  समय  तक

 इसमें  एक  करोड  गये  का  घाटा.  हो  चुक!

 है।

 मान्यवर  हम  जो  भी  इन्डस्ट्री  लेते  हैं,

 उसकी  हालत  पहले  से  खस्ता  होती  है,  वह

 सिक  होती हैं
 श्रोता  उसको  ऐसी  अवस्था  में

 चलते  चलते  काफी  दिन  गुजर  गए  होते  हैं  ।

 उसके  पश्चात  ही  हमें  ध्यान  भ्राता  है  ।  इस

 कम्पनी  के  भजन  के  सम्बन्ध  में  बंगाल
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 सरकार  भर  वहां  के  मजदूरों  ने  काफो  समय

 पहले  मांग  की  थी  कि  इसका  राष्ट्रीय कर ए

 होना  चाहिएं,  लेकिन  हमरी  सरकार  1972

 से  लेकर  1984,  राज  तक,  इतने  लम्बे  अर्से

 तक  ऐसे  ही  देखती  रही  कौर  कम्पनी  को

 वैसे  ही  चलने  दिया  ।

 17.16  hrs.

 (MR,  DEPUTY

 in  the  Chair]

 SPEAKER

 मान्यवर  मैं  आपके  माध्यम  से  माननीय

 मत्री  जी  से  भ्रनुगरोध  कर ूगा.
 कि.  जोवन

 रक्षक  ग्रौषघियां  ait  रसायन  बनाने  वाल

 जो  आवश्यक  चीज  हैं,  जिनकी  मांग
 है,  ऐसी

 घोष  घ  कम्पनियों  का  राष्ट्रीयकरण  कर

 दिया  जाना  चाहिये  ।  लोग  कहते  हैं  (क

 लाइन  सेविंग  ड्रग्स  नही  हैं,  पौर  दूसरो

 तरफ़  हमें  सब  स्टैंड  दवायें  मिलती  है  ।

 इस  बारे  में  सरकार  की  पहल  होनी  चाहिये

 कि  जो  भी  नितांत  अवश्यक  रोपणीय

 बनाने  वाली  कर्पानयां  हैं  उनका  राष्ट्रीय -

 करता  करना  चाहिये  क्यो:  वह  जनता  के

 लिये  बहुत  ही.  उपयोगी  है  श्र  र  यह  कॉम

 प्रॉफिट  ait  लौस  का  ध्यान  रखे  बगर

 करना  चाहिए  |

 राष्ट्रीयकरण  के  सम्बध  में  कुछ  बातें

 कहना  चाहता  हैं
 ।  सिद्धांतिक  पहलू  है  ।

 राष्ट्रीय कर शा  Teal  चीज  है  ।  लेकिन  उसके

 बाद  मी  यदि  सही  उपयोग  न  हो  तो  एक  तों

 श्राम  जनता  का  प सा  व्यथ  जाता  हैं,  साथ

 ही  लोगों  में  राष्ट्रीयकरण  के  बारे.  में  तरह

 तरह  को  बातें  कही  जाने  लगती  हैं!  इस

 fae  हमारा  दृष्टिकोण  ऐसा  होना.  चाहिये

 कि  जिस  इम्डस्ट्रों  का  राष्ट्रीय कररा  करें  वह

 सहीं  माने  में  चले  क्योंकि  उसमें  जनता  का

 dar  लगता  है  ।  इसलिये  गम्भीरता  से  इस

 प्रशन  को  लेना  चाहिये  ।  अन्यथा  ग्राम  जनता
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 eal  कमी  कहने  लगत  है  कि  जिसका  राष्ट्रीय -

 करता  हा  जाता  है  उसका  मामला  ही  गडबड

 हो  जाता  है  ।  अ्रत:  इस  कार्य  को  व्यवस्थित

 रूप  से  करना  चहिये  ।  मैं  एक  छोटी  सौ.

 मिसाल  देता  हूं  हमारे  यहां  श्वानों  में  एक

 बिजली  कम्पनी  थी.  जिसका  राष्ट्रीयकरण

 कर  दिया  मया  तो  जहां  जहां  उसके  तांबे  के

 उतार  थे  वह  तार  खोल  दिय  गये  कौर  उसकी

 जगह  ध्रल्मुनियम  के  तार  लग  गये  ऐसा

 इसलिये  किया  गया  बपोंकि  तांबा  लगा

 निकला  है  ।  नो  राष्ट्रीयकरण  के  साथ-साथ

 may  नहीं  होना  चाहिये  कि  उसमें  कुछ  मिल

 ही  नहीं  ।

 मजदूरों  को  मैनेजमेंट  में  भागीदारी  का

 मौका  दिया  जायगा,  यह  भ्रमणी  बात है

 Ble  स्वागत  योग्य  है  ।  इससे  उनमें  विश्वास

 पैंदा  होगा  कि  जो  हम  पदा  कर  रहे  हैं  उस

 में  हम  मं  हिस्सेदार  है।  इन  शब्द  के  414

 मैं  इत  बिल  का  समर्थन  करता  हूं  ।

 भी  मूल  चन्द  डागा  (पाली )
 :  उपाध्यक्ष

 महोदय,  सवाल  तो  यह  है  कि  राज  मी  इत

 देश  क  छन्द  र  100  से  ज्यदा  ऐसी  दवा

 निक  रही  है  जो  नहीं  बिकनी  चाहिये  ।  ara

 पास  के  छोटे-छोटे  देशों  ने  जसा  बांगलादेश

 इरशाद  ने  उन  दूसरा  को  AGA  यहां  मना

 बार  दिया  है  कय  कि  वह  दवायें  स्वास्थ्य  के

 लिये  हानिप्रद  है.  ।  लकिन  हमारे  यहां

 fanart  है।

 जहां  तक  लाइफ  सेविंग  ड्रग्स  का

 aaa  है,  माननीय  साठे  जी  ने  कदा  कि  इश

 के  ग्रन्थ  हमें  अच्छी  ड्रग्स  मिलेंगी  ।  देश  के

 अन्दर  इतने  ध्रनभिज्ञ  डाक्टर  हैं  कि  लोगों

 को  श्राउटडेटड  दवाय  देत ेहैं.  MI  aT

 हजारों  को  संख्या  में  लोग  गांवों  में  इसलिये

 बीमार  पढ़ते  हैं  क्योंकि  दीवारों  में  मिलावट
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 है,  स्पीसीस  दवा  मिलती  हैं।  लाइफ

 सेविंग  ड्रग्स  के  ध्रलावा  जो  दबाये  बाजार  में

 नहीं  बिकनी  चाहिये  वह  बिक  रही  हैं।

 दवां  के  दाम  मी  ज्यादा हैं  ।  कौर  देश के

 गरोब  लोगों  के  स्वास्थ्य  के  साथ  खिलवाड़

 हो  रही  है  ।  एक  अप ने  हैल्थ वकंत  खड़े  कर

 दिये  जो  लोगों  को  श्रनालजिन  की  गोलियां

 दे  रहे  हैं  ।  तो  ड्रग  पोलीस!  में  चेंज  Alar

 चाहिए  1

 7  Financiel  Express  deted  the  22nd

 February  1983  states  :

 *‘Private  Producers  tend  to  shift

 Production  away  towards  those

 drugs  which  give  them  higher

 profit...  The  Government  should

 also  pay  serious  atiention  to  the

 observations  made  by  WHO  that

 India  can  get  by  spending  so  much

 only  2,000  drugs,”

 MNT  AIT  इसके  ग्राफिक्स  को  डिटेल

 में  पढ़  तो  मालूम  होंगा  कि  हिन्दुस्तान  में  ये

 मल्टी  परपज  कम्पनियां  अपनी  दवाए.  बेचती

 हैं  att  उनके  भ्राता  पर  श्राप  इस  काम

 ey  कर  रहे  हैं  ।  उसकी  सराहना  विरोधी

 दल  के  हमारे  श्री  सुनील  मेरा  जी  ने  की  है

 इसलिये  इस  पर  बोलने  को  गुजारा  नहीं है

 लेकिन  मैं  पूछना  चाहता  हूँ,  जब  किसी

 कम्पनी  को  लेते  हैं  तो  एक  प्रोजेक्ट  रिपो

 बनाते  हैं,  वह  यहां  मेम्बरों  के  सामने  क्यों

 नहीं  रखते
 *

 हमारे  मंत्री  महोदय  बड़  मारी

 लोकतंत्र  के  विचारों  के  हिमायती  हैं,  हम

 शी  उस  रिपोर्ट  को  देखना  चाहत  हैं  कि  बह

 क्‍या  है  कौर  कसे  श्राप  कम्पनी  का  बिकास

 करेंगे  ?

 आपने  फाइनन्शियल  मेमोरेंडम  दिया

 है,  क्या  छापने  बताया.  है  डि  उसमें

 कितनी  मर्दाना  थी,  क्या  कास्ट  थी  ?  कोई

 नहीं  जान  थकता  कि  कितन  सामान  थर,
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 कितना  कर्जा  था,  कुछ  मत  नवदीं  लगता  ।

 mga  कह  दिया  कि  9  करोड़  देंगे,  श्राप दे

 दें,  लेकिन  हमें  मालूम  नहीं  कि  किसने

 इन्क्वायरी  की  ?  आपने  कहा  कि  एक्ट  के

 अन्तर्गत  इन्क्वायरी  करवा.  दी  कौर  इसे

 हमारे  सामन  ला  रहे  हैं  बतायें  कि  इस  में

 कितना  व्याज  का  है,  कितना  सर्विसेज  का

 है।  ग्रुप  सदन  के  सामन  पूरी  प्रोजेक्ट

 रिपोर्टे  रखें  और  बतायें  कि  कितनी  इम्मुवेबल

 प्रापर्टी  है,  कितनी  मशीनरी  है,  कितनी

 आउट-डेटेड  हैं  झोर  कितना  जक  है,  हमें

 फैक्ट  का  मालुम  नहीं  है  ।

 हम  पब्लिक  अन्डरटेकिंग  चाहते  हैं,

 सरका रीक रेश  नहीं  चाहते  हैं  ।  ज्ञापन  जों

 शुरू  किया  है,  ga  पर  ध्यान  दीजिये  ।  शाप

 कहू  रहें  हूँ  कि  आजकल  राष्ट्रीयकरण  नहीं

 हो  रहा  है,  सरकारीकरण  हो  रहा  है  ।  वहां

 aaa  मेंट  सर्वेक्षण  जाकर  बैठते  हैं,  वहा  मैनेज-

 पैंट  करते  हैं  ।  यह  हों  गया  कि  मैनेजमेंट  जो

 काम  करेगा.  उसमें  पार्टनरशिप  होगी  ।

 कांस्टीट्यूशनल  के  मुताबिक  लेबर  बिल  वी  दी

 पार्टनर  ।  झप  बतायेंगे  कि  क्या.  लेबर  की

 उसमें  पार्टीसिफेशान  होगी  या  लेबर  भी.

 डायरेक्टर  बनेगा  ?  जब  अप  राष्ट्रीय र  रफ

 सराहते  हैं  तो  राष्ट्रीय कर रत  को  जिये  ।

 यह  बताते  कि  1978  के  बाद  गराज

 तक  घाटा  कयों  है  ?  नाप  अब  इसे  6  साल

 के  बाद  लाये,  कब  इसकी  रिपोर्ट  सदन  के

 सामने  भाई  थी  ।  कौन  देखता  है  ?  इसको

 कोई  देखने  वाला  नहीं  है।  हमें  मालूम  नहीं  हैं

 कि  क्यां  बनने  वाला  है  ।

 जब  eal  इस  कम्पनी  का  मामला

 भाता  है  तो  एक  बड़ा  सवाल  है  इस  पर

 6  AUGUST,  1984  ह  etc.)  Sd
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 स्पीकर  साहब  को  गाइडलाइन  होनी  चाहिये

 कि  उसको  पुरी  प्रोजेक्ट  रिपोर्टे,  पूरी  हालत

 सदन  के  सामने  पानी  चाहिये  ।  सदन  को

 पता  होना  चाहिए  कि  किस  लिये  यह  दिया

 जा  रहाहै?

 हमारे  तक  सदस्य  ने  कहा  कि  राज-

 स्थान  में  1000  आदमी  बेकार  हैं,  उनकों

 नहीं  लिया  जा  रहा  है  ।  कारण  यह  था  कि

 हमारे  सामने  कोई  प्रोजेक्ट  रिपोर्ट  नहीं  है

 किसी  का  मालूम  नहीं  है  कि  कितनी  इसी-

 टेबल  प्रापर्टी  है,  कितनी  बेच  दी...  गई  है.

 कितनी  सरकार  ले  रही  है  ।  बस  इतना  कह

 दिया  गया  है  कि  एक्ट  के  ग्रन्तगंत  एक्वायर  री

 कराई  गई  थी  ।  हम  नहीं  जानते  कि

 एंक्वायरी  करने  वाला  कौन  था  झ्र  उस

 की  रिपो  क्‍या  है  ।  स्पीकर  महोदय  जिस

 तरह  शौर  मामलों  में  गाइडलाइन  देते  हैं,

 उसी  तरह  वह  यह  मी  गाइडलाइन  दें  कि

 कम्पनी  के  राष्ट्रीयकरण  का  बिल  रखते  हुए

 उसके  साथ  ही  प्रोजेक्ट  रिपो  भी  रखी

 जाए  ॥

 अगर  यह  कम्पनी  NaH  तरह  से  काम

 करें,  तो  देश  के  गरोब  लोगों  को  लाइफ

 सेविंग  इग् जवस  कोमल  पर  उपलब्ध  हो

 सकेंगी  +

 SHRi  NARAYAN  CHOUBEY

 (Midnapore)  :  Sir,  |  welcome  this  Bilt

 Our  Hon,  Minister  is  a  very  able  Minister.

 Sir, he  has  written  a  book  on  social

 revolution.  Have  you  gone  through  it  ?

 At  least  he  thinks  of  social  revolution.

 As  we  know,  Sir,  all  these  industries

 in  Bengal  Chemicals  and  others  came  as

 a  part  of  our  national  struggle  against

 the  foreign  domination,  Even  our

 textile  mills  in  Bombay,  Bengal,  Madras

 and  Kanpur  came  asa  part  of  the

 struggle  of  the  Indian  people  against
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 the  British  foreign  monopolists.  Here

 also,  this.  company  has  been  brought

 _into  being  by  the  illustrious  sons  of

 Bengal  who  were  pioneer  is  not  only

 selting  up  this  company  but  also  s¢cing

 that  our  country  becomes  self-sufficient

 in  the  matter  of  medicines  and  drugs. -

 So,  while  this  is  nationalised,  I  do

 support  it.  But,  Sir,  as  ।  5810.0  earlicr,

 nationalisation  not  a  panacea  far  all

 evils  and  if  it  is  मा  smanaged,  it  becomes

 a  weapon  in  the  hands  of  such  20126
 who  do  want  nationalation.  So,  that

 should  be  carefully  looked  into,

 Here  in  this  entire  House  there  are

 persons  like  us  who  want  nationalisa-
 tion,  There  are  also  persons  who  do

 not  want  Nationalisation.  But  all  of

 us  want  hat  our  industries  should  be

 managed  property.  Our  industries  cannot

 sustain  continued  losses.  1ee  also,

 if  after  the  take-over,  losses  continue

 ta  increase,  this  is  a  matter  of  regret

 and  this  should  be  looked  into  As

 बड़ा8700  Sunil  Maitra  has  stated,  in

 Bengali,  there  is  a  proverb  द

 Catch  the  small  man,  स्पाट  all.  90

 whenever  anything  comes,  we  are  म  the

 habit  of  blaming  the  workers.  Why  has

 this  bad  thing  happened  ?  ।  -  be-

 <ause  of  the  workers.  Why  this  good

 thing  has  happened  ?  ।  ।०  because  of

 the  officers,  Bad  things  happen  |  8  21150

 of  the  workers  and  good  things  happen
 because  of  the  Officers.  This  is  not  proper.
 ॥  hope  our  Minister  will  look  to  it.  In

 other  words  this  thinking  means  heads

 ।  win,  tail  you  Jose.  Sir,  there  is  a

 song  in  Bengali  :

 मोरो  हाय  कलकता

 केवल  भुले  भरा,

 बुद्धिमान  करे  चारी

 बेकार  पढ़े  घरा  |

 Calcutta  is  full  of  omissions’  and

 comunissions.  Here  the  thieves  pass

 -
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 by  and  only  -८  poor  people  are  caught
 and  held.  So,  here  the  people  who
 mint  money  out  of’  the  government
 funds,  when  these  are  taken  over  by  the
 Government,  oppose  it  fully.  They
 always  come  to  Delhi  by  Piane,  That
 is  the  Executive  Class  and  they  will
 have  commissions  here  and  there.  But
 for  the  omissions,  only  the  workers
 are  responsible.

 ।
 will  request  Shri  Sathe  to  sce

 that  thing  is  properly  looked  into.

 ।  want  to  speak  on  another  point
 on  which  Shri  Sathe  will  definitely
 agree  with  mc,  We  have  supported
 nationalisation  of  all  industries.  But
 what  about  the  drug  industry?  He
 knows  much  better  than  many  persons
 in  this  house  as  to  what  is  the  reality
 in  the  drug  industry  in  this  country.

 Sir,  actually  it  is  dominated  even
 today  by  the  multi-nationals  of  foreign
 couniries,  He  knows  it,  and  I  request
 him  to  look  into  it.  How.  long  my
 country  will  be  allowed  to  be  looked  by
 the  multinationals  in  this  domain  ?

 fs
 SHRI  ”  RAM  GOPAL  REDDY

 (Nizamabad)  :  Our  country,

 SHRE  NARAYAN  CHOUBEY  :
 Our  country,  not  your  country.

 SHRI  -  RAM  GOPAL  REDDY :
 You  said,  ‘my  country",

 -.  DEPUTY  SPEAKER:  24

 Choubey,  when  you  say  your  countrr,
 there  is  a  meaning.  When  he  says  hiy
 country,  there  is  a  different  meaning.s

 SHRI  NARAYAN  CHOUBEY  :

 What  is  the  difference  in  meaning.  I  do

 now  know.
 ी

 MR.  DEPUTY  SPEAKER  :  1  ४०

 mot  want  to  let  oui  the  secres.

 (interruptions)
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 SHRI  NARAYAN  CHOUBEY  :

 Many  reports  haye  come  that  this

 country  along  with  other  Third  Worid

 countries,  is  dumped  by  such  medicines

 which  are  of  no  use  in  the  metropolitan/

 cities  of  those  countries  which  produce
 themi.  and  this  has  come  out  in  the

 press.  This  has  tested  the  palience  of

 our  country  and  I  want  to  bring  to

 your  notice  as  to  how  long  this  will  be

 allowed  to  continue.

 Sir,  when  Mr.  Shiv  Shankar  was

 Minister  of  Petroleum  and  Chemicals—

 now  Mr.  Sathe  is  the  Minister—he

 iold  on  8.3.1982  in  the  Lok  Sabha  that

 Glaxo  did  not  produce  21  drugs  out  of

 32  far  which  it  has  been  given  licence.

 And  they  all  say  that  they  are  not

 interested  in  the  production  of  life-

 saving  drugs.  They  produce  only  such

 drugs  which  bring  heavier  profits.  ।.
 Shiv  Shankar  said  further  in  the  Rajya
 Sabha  that  Glaxo,  Pfizer  and  Sandoz

 were  .producing  products  of  high  profit
 and  less  essential  products  They

 produced  ‘more  than  their  licenced

 capacity,  In  this  case  the  Bengal

 Immunity  Company  produces  less  than

 its  capacity.  But  these  companies  are

 allowed  to  produce  more  than  their

 capacity.  Seven  multi-national  com-

 panies.  like  Pfizer,  American  Cynide

 Co.,  Bristol-Mayor  Company,  Olin

 Corperation  etc.  cheated  our  Govern-

 ment  to  the  tune  of  38,315  million

 dollars.  The  Government  of  India

 went  to  the  court,  but  there  the

 American  Government  came  to  the

 aid  of  shese  companies  and  they  changed
 their  rules  even,  for  which  the  Govern-

 ment  had  to  make  a  compromise  out  of

 court,  The  Government  was  supposed
 to.  .get.  from  these  companies  38,314

 million  dollars  but  the  Government

 _got  from  them  only  08  million  dollars.

 Onur  country  is  being  Jooted  by  the

 multinationals,  Remittances  by  Prozer

 only  were  Rs.  18  million  in  1974.75,
 Rs.  9.4  million  in  1976-77  and  Rs  169

 million  in  1977-78  It  is  nearly  15

 times  the  remittances  from  one  country.
 They  are.  violating  our  nationals  rules
 even.  So, ।  will  encroach  upon  the

 indulgence  of  the  hon.  Minister  to  see
 that  these  multinationals  are  controlled,
 while  he  is  the  Minister.

 ह
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 Sir,  Mr.  Sathe  himself  stated  in

 Bombay  on  7.5  1983  that  -0  drug

 multinationals,  of  necessity,  are  anti-

 Indian.  So,  by  taking  this  one  factor

 in  West  Bengal,  he  has  done  a  good

 thing.  But  1  would  like  to  know  what

 will  be  the  condition  of  this  entire

 industry  in  India,  what  steps  he  is

 going  to  take  and  whether  some  new

 policy  will  be  adopted  by  आं  र  this

 regard  or  not.

 Here,  about  this  Company  I  beg  to

 submit  that  this  Company  produced
 soms  fluid  which  is  very  much  used  for

 giving  injections  and  other  things.  But

 now,  under  the  licence  of  this  Company
 another  firm  in  Madras  ts  producing  it,
 ।  have  nothing  to  say  if  the  Madras

 company  produces  it,  but  ।  know  it

 can  be  extended.  The  question  is  why
 that  cannot  be  produced  there  also,

 Lastly,  ।  o6  to  submit  that  Shri

 Vasant  Sathe  knows  very  well  =  the

 poverty  of  the  [Indian  people.  He  him-

 self  stated  that  nearly  50°  of  our

 people  are  below  the  poverty  line.  So,

 we  want  cheap,  proper  medicines  and

 life  saving  medicines  whrch  the  common

 people  should  get,  Generally,  the

 medicines  from  the  multi-nationals  are

 beyond  the  reach  of  our  common  people.
 Our  nationalised  industries  should  be

 ४0  Managed  so  that  we  can  produce
 medicines  for  the  common  people  and

 Bengal  Immunity  Company  Ltd,
 can  be  used  as  such.  So,  {  demand

 that  he  changes  the  policy.

 While 1  support  this  Bill,  I  hope
 that  the  management  will  be  properly
 re-shuffisd  as  need  be.  ।  hope  that  the

 thefts  and  burglaries  will  be  weeded

 out.  Punishments  will  be  given  to

 such  persons.

 He  has  managed  some  other

 factories.  He  had  been  to  Durgapur
 to  see  a  factory.  There  was  some

 trouble  there.  He  managed  it.  The

 trouble  was  not  because  of  labour  only.
 I  hope  he  will  be  able  to  get  over  that

 thing  in  the  Bengal  Immunity  also.
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 Kindly  bring  a  Bill  so  that  all  the  -

 drug  industry  industries  of  this  country

 are  nationalised.  They  have  to  be

 nationalised.  They  have  to  be

 brought  under  your  control.  These

 multi-national  companies  should  not

 be  allowed  any  more  time  to  loot  our

 country  and  to  loot  our  people.

 I  hope  that  this  bold  Minister  will

 bring  a  Bill  which  will  nationalise  the

 1614.0  drug  industries  of  the  country,

 MR,  DEPUTY  SPEAKER :
 Jatiya,

 Shri

 श्री  सत्यनारायण  भाटिया  (उज्जैन)
 :

 माननीय  उपाध्यक्ष  महोदय,  यह  जो  विधेयक

 है  बंगाल  इम्युनिटी  कम्पनी  लिमिटेड

 (उपक्रमों  का  अर्जन  पौर  प्रीत रण  )
 विधेयक

 इसको  सरकार  कम्पनी  के  संचालन  के  संबंध

 में  जो  चिन्ता
 थी  उसको  दूर  करने  DIT

 उसकी  व्यवस्था  को  सुधारने  के  लिए  लाई

 है।  भ्रांतियों  का  निर्माण  होना  घौर  उसके

 लिए  उपाय  करना  यह  नितान्त  श्रावक

 है।  इसकी  पूर्ति  के  लिए  जो  मी  उपाय  किए

 जा  रहे  हैं  बह  पर्याप्त  शोर  समुचित  होन

 चाहिए
 '  देश  में  ड्रग्ज  को  मांग  दिन  प्रति

 दिन  बढ़ती  जा  रही  हूं।  सरकार  न  यहां

 पर  यह  मी  नहीं  बताया  हूं  कि  इस  कम्पनी

 में  कौन-कौन  सी  ड्रग्ज  बनतीं  थीं  ;  उनका

 विवरण  क्या  है  ।  उस  तिवारी  से  पता  लग

 सकता  थां  कि.  वहां  पर  बनने  वालीं  दोष-

 मियां  कितनों  उपयोगी  हैं  ।  फिर  '  भी  हम

 समझते  हैं.  कि  जो  भी  ड्रग्ज  बनाई  जा  रही

 हैं  तकी  उपयोगिता  है  ।

 war  कि  ate  माननीय  सदस्यों  ने  यहां

 पर  कहा  हैं  कि  राष्ट्रीयकरण  के  नाम  पर

 यदि  केवल  सरकारीकरण  ही  करना  हो
 '

 तो  कोई  लाभ  नहीं  होगा  ।  राष्ट्रीय कर रण  के

 साध-साथ  यदि  उपयोगी  सुधार  भी  किए

 जानें  तो  सराहनीय  होंगा  यह  देखने  को

 +

 ':  तेयार  की  जायें  उनकी
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 नात  है  कि  सरकार  जो  भी  उपाय  कर  रही

 है  वह  कारगर  हैं  या.  नहीं  ।  श्रमिकों  को

 रोजगार  मिले  यह  तो  शभ्रावश्यक  है  ही  ।  साथ

 ही  साथ  जो  पू  जी  लगाई  जा  रही  है  बह  देश

 की  पूजी  है,
 उसका  ठोक  प्रकार  से  wz

 न्यायोचित  रूप  में  उपयोग  होना  चाहिए  ।

 साथ  ही  साथ  जो  मी.  श्रॉषघियां  वहां  पर

 क्वालिटी  मेनटेन

 होनी  चाहिए।  इन  समी  बातों  की  पूति  के

 बाद  ही  देशवासियों
 के

 सन  में  जो  राष्ट्रीय -

 करा  के  प्रति  एक  श्रीलंका।  रहती  है  वह

 दूर  हो  सकेंगी  ।  माननीय  मन्त्री  जो  अपने

 कुशन  नेतृत्व  के  माध्यम  से  इस

 कम्पनी  की  बिगड़ती  हुई  स्थिति  को  [सम्हले

 ताकि  वहाँ  पर  बरच्छा  उत्पादन  हो  सके

 जिसका  लाम  राष्ट्र  की  प्रगति  पोर  चिकित्सा

 सुविचारों  में  हो  सके  ।

 इसके  साथ  साथ  वहां  पर  बुकिंग

 कालिदास  को  भी  सुधारा  जाना  चाहिए  क्यों

 किपलिंग  कंडोधान्सू  पर  मी  उत्पादन.  बहुत

 निर्मर  करता  हैं  ।  जेसा  अपने  कहां  कि

 को  श्रमिक  मैंनेजमेंट  में  भागीदारी  होगो  यह

 प्रगति  बात  हैं  ।  सही  भागेदारी  का  मतलब

 यह  है  कि  उत्पादन  के  लाम  में  श्रमिकों  को

 भो  हिस्सा  मिले  ।  यदि  श्व सिक ों  को  भक्नोबन्ति

 प्रगति  रहेंगी  तो  उत्पादन  भी  अधिक  हो

 सकेगा  कौर  मुनाफा  मी  बढ़ना  ।  कौर  अज

 जो  नुकसान  है  वह  दूर  हो.  सकेंगें  ।
 ईसी

 oat  पर  बाप  इस  उपक्रम  को  ध्रच्छो  तरह

 से  चलाने  का  प्रयत्न  करें  ।  इसी  भावना  के

 साथ  मैं  अपनी  बात  समाप्त  करता हूं  ।

 -  4

 SHRI  SATYASADHAN  CHAKRA.

 BORTY  (Calcutta  South):  Sir,  4

 just  requise  only  one  minute  to  draw
 the  attention  of  the  Minister  that  the
 Goveahment  has  dane  a  veay  good  job
 by  nationalising  this  Bengal  Immunity,
 Rut  ।  understand  that  there  is  a  prin#-
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 ting  press  attached  to  this  company

 and  actually  the  workers  of  this  Press

 depend  on  this  company.  So,  I  would

 request  the  hon.  Minister  to  enquiry
 into  it  and  also  to  nationalise  the

 press  because  it  is  a  part  and  parcel  of

 the  company  itself,  And  if  that  press
 is  also  is  also  nationalised,  it  will

 ensure  not  only  bread  to  the  workers

 but  also  something  more  because  you
 know  some  people  were  talking  about

 the  welfare  of  workers.  The  end  of

 our  activities  jis  ‘‘man’™’.  Otherwise,

 there  is  no  meaningin  these  activities.

 MR.  DEPUTY  SPEAKER  ;  Some

 may  disagree  with  your  view.  When

 you  say  Abe  end  is  ‘‘mun’’,  somcbody

 will  say,  it  is  God.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY  :  Even  the  saints  of  our  land

 have  said,  to  see  the  man  is  to  see  the

 god.  it  was  Karam  Chand  Gandhi

 who  said,  God  appears  in  the  shape  of

 food  for  poor  man  in  India.

 Therefore,  I  would  request  the

 Minister.  to  go  into  it  and  to  see  that

 this  @ress  is  also  nationalised  and  the

 एएए डिड8  are  thereby  ensured  their  bread,

 It  will  also  help  the  company.

 THE  MINISTER  OF  CHEMICALS

 AND  FERTILISERS  (SHRI  VASANT

 SATHE)  Mr.  Deputy  Speaker,  Sir,
 प  want  to  thank  all  the  hon.  Members

 who  have  participated  in  the  debate

 and  ।  must  say  this  is  probably  a  unique
 occasion  when  every  Single  Member  who

 participated  bas  supported  the  Bill  and

 the  action  taken  by  us.

 SHRI  M.  RAM  GOPAL  REDDY  :

 We  also  supported,
 =

 SHRI  VASANT  SATHE:  Yes,
 those  who  stand,  sit  and  wait  also

 supported,

 MR.  DEPUTY-SPEAKER :  Don’t

 mention  the  Member  who  supported

 है 4. |. (7.  ४.  1084  ह ि  etc.)  544
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 Bell.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY  :  John  Miltan  on  his  blindness

 suid  they  also  serve  who  stand  and

 wait  so,  there  are  many  people  who

 are  standing  and  wait  also.  न

 5ल९1 '  VASANT  SATHE :  With

 apologies  to  John  Milton,  they  also

 sit  and  suffer

 Sir,  Let  me  come  to  the  Jast  point
 Which  Mr.  Satyasadhan  Chakraborty

 suggested  about  the  printing  press.  |

 had  enquired  into  this  matter,  The

 fact  is  that  this  printing  press  which

 was  थ  ancillary  of  the  company  has

 gone  into  Jiquidation  and  the  matter  ts

 pending  in  the  High  Court  of  Caleutla.

 As  for  as  we  are  concerned.  once  this

 Bengal  Immunity  is  nationalised  if  this

 press  becomes  viable  on  its  own  beca-

 use  we  will  get  the  work,  from  this,
 then  problem  will  mot  arise.  There

 would  be  no  need  of  nationalising  it

 directly.  Burt  till  these  legal  matters
 are  resolved,  ।  would  not  bs  possible
 for  us  to  take  any  step  immediately  in
 this  matter,

 By  and  large,  the  suggestion  made

 by  Shri  Narayan  Choubeyji  went  on  a

 very  large  canvas  of  the  entire  diug
 industry  and  suggested  that  we  should
 come  forthwith  a  new  policy.  We  are

 -actually  considering  and  taking  a  review
 of  the  entire  drug  policy  and  making
 improvement!  according  to  our  experience
 of  the  fast  5  years  after  the  last  policy.

 For  thts  purpose,  we  have  appointed
 the  Nationa!  Council  for  Drugs  and

 Pharmaceuticals  which  consists  of

 representatives  of  all  sections  of  the

 industry,  The  stage  is  that  the  work-

 ing  groups  have  given  their  reports  and

 the  steering  committee  is  about  to

 give  the  report  very:  shortly,  Once  that

 is  given,  ।  propose  to  put  it  before  the
 National  Connci!l  and  also  the  Consul-

 tative  Committee.  ह  will  concern  all

 concerned  people  and  then  only  it  will

 be  possible  for  the  Government  to

 come  before  this  House,  before  the

 Parliament.
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 The  main  objective  of  the  new

 policy  is,  as  we  visualise  it  and  as  was

 said  by  some  of  the  hon.  Membels,

 medicines  for  the  masses.  The  produc-
 tion  must  be  on  a  larger  scale  of

 essential  and  life-saving  drugs.  Our

 people’s  meed  for  medicines  is  very

 mecagrely  met,  You  will  be  sorry  tc

 know  that  for  our  huge  population  of

 * शाए  than  70  crores  in  the  rural  areas,

 the  availability  of  modern  drugs  is

 approximately  about  Rs.  10  per  annum

 the  urban  areas,  it  is

 about  Rs.  20  You  can  easily  imagine,
 for  less  than  थ  _  rupee  per  head,  how

 much  medicine a  person  can  get  and

 that  too  these  modern  medicines.  That

 means,  if  you  think  in  terms  of  need,

 there  is  tremendous  scope  for  growth  of

 the  drug  industry  in  this  country.  But

 when  you  think  ‘in  terms  of  only  the

 market  and  those  who  have  the  pur-

 chasing  power,  then  you  find  this

 phenomena  of  many  people  producing
 only  the  non-essentials  and  earning

 profits  on  them  and  not  producing  the

 lesentials.  That  is  because  of  the

 simited  class  of  people’s  ।  purchasing

 wower,  the  law  of  demand  and  supply

 pnd  all  that.  ।  need  not  go  into  all

 ahat.  Therefore,  the  whole  object  ४

 tpubliz  sector  coming  in,  in  this  country,
 was  for  the  purpose  of  producing  the

 essential  and  life-  saving  drugs  and  that

 purp2se  has  been  substantially  served.

 per  capira~  In

 Now,  because  these  public  sector
 units  went  on  poducing  the  essential
 and  life-saving  drugs  where  there
 was  not  enough  margin  of  profil,

 we  could  not  in  public  sector  got
 the  profit.  That  is  one  of  the  reasons
 for  not  making  profits.  When  you
 try  to  ४०  some  infra-structual  develop-
 ment  and  go  in  to  areas  where  is  no  there

 margin  of  profit,  but  you  go  into
 that  to  mset  the  needs  of  the
 massess,  then  very  often  you  run  in-
 to  difficulties  and  run  into  Josses.

 ‘But  must  say  here  without  trying
 to  be  apologetic  that  the  public  sector
 alao  must  prove  its  worth.  Ags  my
 colleague,  the  Finance  Minister,  has
 been  saying  again  and  again,  they  must
 also  get  a  return.  on  the  investment
 ef  public  money  made  in  the  public
 tector  wadertakings,  Tho
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 Minster  has.  said  tha.  it  should  at
 851.0  10  मा  e  retura.  H  this

 to  be  achieved,  quite  a  few  things  will

 have  40  be  donc.

 Firstly,  the  capacity.  ntilisa

 lion  of  th:  plants  wacrs  vest.

 ment  of  the  public  maney  is  made  must

 be  proper,  rrae  must  be  proper

 Management  You  must  also  achieve

 Proper  cost-output  and  the,  cost-benifit

 Catio.

 You  mast  not  block  your  capital

 र  two  large  iuventories,  ै. 11  the  new

 techniques  of  management  must  also  be

 applicd  in  public  seclor  units.

 Public  sector  19115,  |  cannet

 jist  be  treated  =  45  िछि। ह  cows

 because  nationalisation  cannot  be  -

 panacea  for  all  ills.  dt  is  mot  that

 once  you  nauionalise,  then  all  will  be

 well,  This  sort  of  impression  musi

 not  bs  created.  Nationalisation,  in

 fact,  means  greater  responsibility  to

 manage  these  units  properly  so  that

 they  become  an  example  for  the  rest.

 You  say  that  participation  of  labour

 is  the  be-all  and  end-all  and  that  it

 will  solve  all  our  [एपी_  But  हा

 there  is  participation  from  shop  floor

 level  to  top  fevel,  th:  Board  level

 and  if  there  is  a  complete  feeling  of

 belonging,  theo,  as  Shri  Sunil  Maitra

 and  Shri  Narayan  Choubscy  said,  the

 gecatest  stakt  is  of  the  work:r.  If

 something  पूर 5  wrong  with  industry,
 he  loses  his  livelihood.  That  is  why

 he  has  a  stake  and,  therefore,  if

 you  create  a  feeling  of  bzlonging,  if

 you  take  the  workers  into  confidence,

 the  concern  can  be  run  well.  The

 workers  will  then  be  abie  to  find

 out  and  point  out  the  mischiel  which

 is  taking  place  and  also  explain  why

 the  conccrn  is  running  in  loss.

 Therefore,  the  Workers  have  a  stake

 in  ensuring  that  the  concern  ॥ है ॥]  in

 profit  and  that  its  capacity  is  fully

 utilised.  Lcanssy  proudly,  although

 है  ४०  not  believe  in  treatiag  the

 workers  as a  generality  there  may  be

 some  places  where  same  workers  got -

 misguided  but  by  and  large,  givem  re-

 esponsibility  to  the  workers,  the  workers
 |  ह
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 have  proved  that  they  can  rise  to  the

 occasion  in  this  mater,

 SHRI  NARAYAN  CHOUBEY  :

 Is  ia  they  who  can,

 SHRI  VASANT  STATHE :  We  hare

 full  faith  that  if  you  go  honestly,  it

 will  all  be-  good,  Les  my  _  words

 be  pot  taken  as  mere  eye-wash.  |  ह

 want  to  make  it  very  clear  that  this

 participation  of  Jabowr  in  manage-
 ment  must  not  be  taken  asa  pana-
 cea  or  shibboleth.  If  it  is  implemented
 in  both  letter  and  spirit  and  if  the

 Government  comes  up  witha  new  po-

 licy  for  participation  of  workers  in

 Management,  if  if  is  implemented  in

 true  spirit  both  on  the  side  of  the

 employees  and  of  managemeni,  it  will

 certainly  make  production  and  profit.

 Let  me  make  a  note  of  worning.
 1  know  that  there  are  managers  who

 in  their  heart  of  hearts  are  reluctans
 for  participation  of  Jabour.  Thai  there

 are  also  trade  wnions  who  also  मम  their
 heart  of  hearts  do  not  want  this

 participation  of  labour  and  manage-
 Ment  because  they  are  afraid  thai

 then  there  is  political  influence.  S0
 if  both  sides  have  a  proper  understand-

 ing  -  :८  have  this  participalion

 in  te  spirit,  ।  have  no  doubt  as  we

 have  seen  in  Durgapur  that  it  wil?
 have a  tremendous  effect  on  produc-
 tion  end  particularly  in  public  sectar

 ubderkings.

 Therefore,  ।  really  want  te  thank
 all  the  Members.  [  will  make-a  note

 ~  of  these  detailed  points  that  you  have

 made.  Some  multi-national  company
 is  manufacturing  some  drug.  To  my

 mind,  there  is  no  such  drug  actually.

 There  has  been-no_  reduction.  on
 the  contrary,  if  you  are  referring  to

 diphtheria  anti-toxin,  then  हैं.  would

 say,  the  production  in  Benga}  immu-

 nity  Company,  after  its  take-over,  has

 gone  up  in  this  drug  also,  There  is  no

 ques  tionof  Bengal  Immunity  Company  be-

 ing  handin  glove  or  having  any  link  or
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 understanding  with  any  multi-national

 and,  therefore,  not  producing  it,,.

 -

 “SHRI  SUNIL  MAITRA:  1  will
 Write  10  you.

 SHRI
 VASANT  SATHE:  Please

 do.  “We  will  not  tolerate  any  such

 thing.

 SHRI  STAYASADHAN  CHAKRA-

 BORTY :  Top-heavy  administration.

 SHRI  VASANT  SATHE:  That  is

 also  not  correct.  Somedy  has  said

 that  the  number  of  officers  has  gone

 up  after  the  take-over.  Thats  not

 correct.  Actually  what  happend

 was  that,  in  a  promotion  policy  that

 we  introduced,  a  Jarge  wnumber  of

 employees,  more  than  60  or  70.  got

 promoted  toa  the  junior  officersਂ

 eadre.  They  gotinto  the.  officers’

 carde,  That  is  how  you  see  that  the

 number  of  officers  has  gone  up.  We

 have  not  pursucd  any  policy  of  re-

 trenchement.  00  the  contrary,  -८

 have  increased  the  [e4  staff.  That

 is  where  real  marketing  and  selling
 takes  place.  Sales  have  gone  up.
 But  agin  there  has  to  be  a  link  bet-

 ween  sale  and  production,  Ido  nat

 want  to  go  into  ali  these.

 Some  Member  have  asekd  why  they  are

 incurring  1055.0  In  these  six  years  it

 so  happened  that  because  we  had  or

 nationalised,  the  entir  money  that

 was  given  was  treatcd  as  loan  and

 interest  had  to  be  paid  on  it;  it

 could  not  be  treated  as  equity  ;
 therefore,  you  see  this  amount  of  in-

 tcrest  as  a  net  joss,

 These  are  the  factors,  That  is  why

 it  became  very  esscniial  for  us,  in

 the  interest  of  the  industry,  in  the

 interest  of  the  employees,  in  ihe  in-

 terest  of  the  country,  to  nationalise

 this:  Iam  very  thankful  to  Ii  the

 hon.  Members  who  hive  supported

 this  measure,

 MR,  DEUPTY-SPEAXKER  :  -  The

 question  is  :
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 “That  the  Bill  te  provide  for

 the  acquisition  -and  transfer,
 to  the  public  interest,  of  the

 undertakings  of  Messrs  Bengal

 ammunity  Company  Limited,  and

 for  matters  connmected  therewith

 or  incidental  thereto,  -८  taken

 into  considerationਂ

 The  mation  was  adopted.

 4८.  DEPUTY-SPEAKER  :  The

 House  will  oow  take  up  clause-by~
 clause  considcration  of  the  Bill.

 The  question  is  2

 “‘Trat  Clauses  2  to  &  stand  त 11६
 of  the  Bill,**

 The  motion  was  adapted.

 पक्ष2  to  &  were  added  to  the  &ill.

 MR.  DEPUTY-SPEAKER:  Me.

 Sudhist  Kumar  Giri  ts  not  present.

 The  question  is  :

 “That  Clauses  9  to  32  and  the

 Schedule  stand  part  of  the  Bili."’

 The  mation  was  adopted.

 Clauses 9  to  32  and  the  Schedule  were

 addedto  the  Bill.

 Clanse  {,  the  Enacting  Formula  the

 @-camble  gud  the
 nus

 were  added  fo  [he
 Bill.

 SHRI  WASANT  SATHE  :  Sir,  ह

 move  :

 ‘That  the  Bill  be  passed,”

 MR.  DEPUTY-SPEAKER  :  The

 question  is:

 “That  the  Bill  be  passed.””

 Tke  motion  was  adopted.

 ee लना
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 INDUSTRIAL  ।  RECONSTRUC-

 CTION  BANK  9  INDIA  BILL

 The  Minister  of  Finance  (SHRI
 PRANAB  MUKHERJEE):  Sir,  ।  beg
 (०  move:*

 '  भा  the  Bill  to  provide  for  the

 establishment  of  the  Industrial

 Reconstruction  Bank  of  India,
 and  for  the  traasfer  to,  and  ves-

 ling  in,  the  said  Reconstruction

 Bank,  of  the  undertaking  of  the

 Corporation  known  as  the  Indus-
 trial  Reconstruction  Corporation
 of  India  Limited,  with  a  view  to

 enabling  the  said  Reconstruction
 Bank  to  function  as  the  principal
 <redit  and  reconstruction  agency
 for  industrial  revival  and  to  coor-

 dinate  similar  work  of  the  other

 institutions  engaged  therein  and  to

 assist  and  promote  industria!

 development.  and  to  rehabilitate

 industrial  concermas,  and  for

 Matters  caunected  therewith  or

 incidential  thereto,  +  -  taken  into

 consideraiion.””  ,

 1  think  ।  वित है  finish  the  iatroduc-

 gory  part,

 MR.  DEPUTY  SPEAKER:  ।

 am  going  to  request  the-  hon,  Members

 because  this  being  such अ  non-contro-

 versial  Bill.

 18  hrs.

 SHRI  PRANAB  MUKHERJEE  :

 1  will  be  too  glad.

 Sir,  as  the  hon.  Members  are

 aware,  the  Industrial  Reconstruction

 Corporation  of  India  was  incorporated

 as  a  company  under  the  Companies.

 Act  in  April  1971.  The  Corporation

 a
 *Moved  with  the  recommendation

 of  the  President.


